FORM ‘%’

Form of supply of Information to the applicant
[Rule 4{v)]

No HCO0MV- 03/2022-23/44 / rRTT
Dated 1,/05/2022

Ta

fir. Jitendra Kumar Deuri
Gauhati High Court, Guwahati.

1. Please refer to your RTI application registered as 1.D. Number 14/2022-
23 Dated 71/04/2022 addressed to undersigned regarding supply of office
notes as well as marks obtained by all the participants in interview and
ACR for promotion to the post of AQ (J).

3. The copies of the information sought for is attached herewith.

3. As per section 19 of the Right to Information Act, 2005, you may file an
appeal to the Appellate Authority within 30(thirty) days of the issue of this
order if you are not satisfied with this reply.

Enclo:- as stated.

oo Tﬂi}d'ﬁ-:-hl—p
L S -:l'! s
Registrar (Judicial) & PIO
Gauhati Hi G hati
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FORM LS _
Fovm of supply of information 1o the applicant
[Rutle 4iv)]

Ne HC.XXXV- 1/2022-23( 1 £/ RTI
Dated ..1./05/2022

Mr. Satya Prasad Barua
House No-44, Hemgiri Path
Ashram Road, Ulubari-781007

. Please refer to your RTI application registered as 1.D. Number 16/2022-
23 Dated 27/04/2022 addressed to undersigned regarding copy of plaint
of the Case No.WP{C)- 4506/2018.

. The information asked for is as follows.

i & I} It is to inform you that plaint is a part of case record, which
cannot  be furnished under the Right to Information Act.
The said can be obtained from the Copying Section of this Registry by

apolying in proper format and paying the requisite amount.
iii). The Gauhati High Court (RTI) Rules, 2008 is available at official

website , you may access the said rule by following the link below:-
https://ghconline.gov.in/i hp/rti

3. As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appellate authority within 30(thirty) days of the issuance of
this erder if you are not satisfied with this reply.

®. 53 . 1--11—\.-::# el

- E SO L S .

Registrar (Judicial) & PIQ
Gauhati High Court, Guwahati,
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[Rule 4{w)|

My HE. :IEKII{'H' A7 ML 23 L0
Dated | JO5] 2022

L RET]

To,
Ms. Deeplka Choudhary

K-112, Packet-K, Sarita Vihar
New Delhi- 110076

1. Please refer to your LD. Number 17/2021-22 Dated 29/04/2022
ion relating to pendency

forwarded to undersigned seeking misc. informatio
of cases at High Court and Lower Judiciary.

3, The information asked for i a5 follows.
Query Mo, 2.3, Sand 6 - Number of cases pending in Gauhati Hign Cout

as on 31/03/2022.
Gauhati High Court Total Pending cases Cases pending
mong than 5 years
Principal Seat | a2 | 9000
hKuhIrnaEEnl:l'l __r___'!_?_l_i . 53
‘AuzwalBench e | 2
Itanagar Bench | " . — 126
I_Assarn District Court | L <7 I - &3
 Nagaland | | District Court | 4559 | 1254
| Mizoram | District € ctCourt | [ R B
49 | 40

ﬂﬁ@.ﬂ@ﬂadﬂﬂ* ==

Query Ng. 7 = Number of cases pending for more than 10 years for the

district court of Assam 6774,
Query MNo. 9 & 10 - Number of vacancies in Gauhati High Court as on
28/02/2022. i
1 vacancy

Gauhati High Court ! 01

fssam District Cout | 38

Nagaland District Cul.-‘t | - 1o

- Mizoram Dﬁtﬁct Court | 24

_Arma:n;t Prgduh j 09

q of the Right to Information act, 2005, you may file an

3. As per section 1
appeal to the Appellate authonty within 30{thirty) days of the issue of this

prder.
AL -?n-nn_.-
-y DR s
Registrar {.‘Iw:hcmlj B PIO

Gauhatl High Lourt, Cuwahatl,



To,

1. Please refer to your RT1 apphication registered vide

. A separate sheet showing salaries of High Court

" FORM 'l
Form of supply of informution to the appleant
[Rule: Ahivi|

No HC.JOMXV- 4/2022-23/7 [ RTI
Dated ..|.}/05/2022

Mr, Hardik Goel
51 Nothex, New Delhi - 110009

[,D. Number 13/2022-

23 Dated 21/04/2022 forwarded to undersigned seeking information

relating to salaries of High Court Judges.
Judges is attached
herewith.

As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appeliate authority within 30(thirty) days of the issuance of

this order if you are not satisfied with this reply.

Enclo:- as stated.
L S S -r—_.i':q:m..n,_
LD - i R Ty TS
Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.



THE GAUHATL HIGH COURT
(HIGH COAIRT OF ASSAM NAGALAND, MIZORAM AND RRUNAGHRL PRADESH)
MO HC XXXV - |ajma-23 2Ly (BT
Dated Guwahatl, |# /052022

From : Si Rafique Ahmed Tapada
Registrar {Judicial) & PIO
Gauhati High Court-781001

To - The District and Sessions Judae,

v Dibrugarh.

Sub:  Request for information under Right to Information Act, 2005,

Ref: RTI application by Md. Allas, Regd. Vide 15/2022-23 dtd 25/04/2022.

G
i Madam,

with reference to the subject cited above, I am forwarding herewith 2 RTI

application dated 21/03/2022 of Md. Alias, for taking necessary action from
your end, as the subject matier falis under your jurisdiction. Reply, if any,

may directly be sent to the appicant.

With warm regards
Yours faithfully,
e -m?--q'b-«l.‘l_

LE TR L R S

Fncl: As stated above.

Registrar (Judidal) & PIO
uhati High

Merma No. No. HC.J00(V —14/2022-23 2 5/ RTI, dated the ! L05/2022

opy to:
< Md, Alias, New markel, Kalibari, P.0.-Dibrugarh, Assam. He is requested to

L
approach the abovementioned FI0 for getting the information In respect of his
query.

L S —r-f*-ﬂ':h-n_

L SR T S o -
Registrar (Judicial) & PIC

Gauhati High Court, Guwahati
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Mo OO0 1/2022 7326 1]
Drated LA 2022

Ms, Santa Bora

Dfo- Lakshmi Prasad Bora
Cotlon University
Panabazar — 781001

. Please refer to your RTI application registered as 1D, Number 23/2022-

73 Dated 11/05/2022 addressed to undersigned secking misc, information
reqarding Case no. WP{C)4506/2018.

. The information asked for is as follows.

a. and c. No prayer for holding up family pension of any person who
retired as Gaon Panchayat Secretary of the Govi. of Assam has been
miade in the plaint of the WP(C)4506/2018.

b, Honble Gauhati High Court has not passed anmy order i
WR{C)M506/2018, staying the due family pension of any retired Gaon
Panchayal Secretaries of the Govt. of Assam.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authonty within 30(thirty) days of the issuance of
this order if you are not satisfied with this reply,

= R 'I"n-,,'ll‘i'\-l'-\ 1™

A «wE TRERLs
Registrar (Judicial) & P10
Gauhati High Court, Guwahati.
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7 Z/, ;
THE GALATI HIGH L'_I’JUEI
ARG TR RLT LI T 0 sl B a0 Ab LAY BRI AR AR ) AT i

MOLHE XxXy  taf 022800 f (e
Dated Guwahat, |5 572037

From o S0 Rabgue Abamed Lapadar
Fegistrar {Judicial) & PIC
Gavhati High Court- 281008

To ¢ The Public Infermalion Officer,
National Company Law Tribunal
Guwahati Bench, 4" Floor
Prithvi Planet, behind Hanuman Mandir
G5 Road, Ghy-07,

sub:  Reguest for information under Right to Infarmation Act, 2005.

Ref: RTI application by Mr. Sanjay Kumar, Regd. Vide 27/20.02-23 ctd
07/0%/2022.

Sir /Madam,

With reference to the subject cited above, T am forwarding herewith 3{three)
nos, of RTI application dated O7/04/2022 of Sanjay Kumar, for taking
necessary action from your end, as the subject matter falls under your

jurisdiction. Reply, if any, may directly be sent to the applicant.

Yours faithfully,

Ercl As stated above R M e ..-.,_.:1 =

[ T TR

-
-

Registrar (Judicial) & PID
Gauhati High Court, Guwahat

e—mn No. No. HC XXXV -14/2022-73/ 2 & / RT1, dated the 13./05/2022
Copy lo:
Mr. Sanjay Kumar, Perfexio Legal, Attorney at legal, 9655, Sector-C, Vasant kun,
New Delhi. He is requested to approach the abovementionad PLO for getting the

information in respect of his query.

[E T..qu_:]:in...
LB T N i, T N

Rogistrar (Judicial) & PIO
Gauvhati High Court, Guwahati



To,

1"'; I‘I-"'."l | b
orrm oo sutpply ol iwlormaticm o the apghicant
(Bl )|

Ny HC, K0V 4202223241 | BT
Dated 15/0%2022

Mr. Sanjesyv Manhas
Vill- Nihalpur, P.O.- Sujanpur
Pathankot-145023

1. Piease refer to your RTI application registered vide 1.0, Number 0972022

23 Dated 20/04/2022 forwarded to undersigned seeking information
relating to Motification regarding discontinuation of interview(s) for the
recruitmant of junior level posts of Judiciary.

. The information sought for is as follows:

The Honble High Court conducts interview/viva-voce for all
categories of posts (Gazetted and Non-Gazetted) for the Principal Seat,
Outlying Benches and for the Subordinate Judiciary as well, for assessing
personality of the applicants which is conducted by the centralized
Recruitment cell.

The Hon'ble High Courts are independent institutions and does not
come under the purview of notifications issued by the Govt. of India or
Govt. of Assam in terms of the powers conferred to the High Court under
the constitution of India,

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days from the date of
issuance of this order if you are not satisfied with this reply.

.oy Tiapecdaddy
PR ey By

Registrar (Judicial) & P10
Gauhati High Court, Guwahal,



Tao,

PlIRM BT
Form ol supply of information siprpalican!
| Huile: 4 fuv)]

No HC XXXV- 4/2022-23.8 | BT
Dated (§./05/2022

Mr. Kashu Kumar

RZ-15A, Street no-03

Dabri metro gate no-3, Palam village
South west Delhi-110045

1. Please refer to your RTI application registered vide 1.D. Number 11/2022

23 Dated 20/04/2022 forwarded to undersigned seeking information
relating to case no. Cri. Pet-230/2019,

. The information asked for is as follows,

Due to covid-19 pandemic situation, cases were directed to be
listed in restricted numbers, Only urgent matters like cases fixed by date,
matters allowed for listing vide mention memos & application were listed,

Howeyer, Crl. Pet-230/2019 was listad 06/05/2022 and it was
directed to be listed after four weeks along with Lower Court record,

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30{thirty) days of the issuance of
this order if you are not satisfiad with this reply.

. - -an_.qu_r:l'\-l-l'l._
15 - =1
Registrar (Judicial) & PID
Gauhati High Court, Guwahati.



To

[ ill'|l MO
Form ol supply o mlormation ta the apphe and
|Rule: 4w}

Moy HC 0000 V2022- 23/ ey pTY
pated 17j05/2022

Mr. Narayan Saikia
John First School campus, Ward no.-6
Near old Civil Hospital, Lakhimpur-787001.

. Please refer to your RTI application registered as 1.0. Number 25/2022-

23 Dated 12/05/2022 addressed to undersigned regarding supply of misc.
information relating to the Govt, of India and Assam.

All the queries are related to the Govt. of India and Assam; hence no
information can be furnished.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issuance of
this order if you are not satisfied with this reply.

R. ™. 'T:qqi':nﬂﬂ\_
- T R X, T

Registrar (Judicial) & P10
Gauhati High Court, Guwahati.



lJ il |
ﬁ m THE GAUHATI HIGH COURT
T OF ASSAM HAGALAMD. MIZORAM AMD AHLINAL HAI FRALE SH |

NOLHC.XXXY - 142022231 2.2 [RT]
Dated Guwahati, 400 )05/202¢

From : Sn Rafique Ahmed Tapadar
Registrar (Judicial) & P10
Gauhati High Court-781001

To ¢ The District and Sessions Judge,
Barpeta / Baska | Bongaigaon / Cachar / Chirang/Charaideo/ Darrang {
Dhemaji / Ohubri [ Dibrugarh / Dima Hasao / Goalpara / Golaghat /
Hailakandi /Hojal/ Jorhat [ Kamrup (M)/ Kamrup, Amingacn { Karbi
Anglong / Karimganj / Kokrajhar [ Lakhimpur / Morigaon [ Nagaon /
Nalbari | Sivasagar [ Sonitpur /South Saimara [ Tinsukia / Udalgur.

Sub:  Reguest for information under Right to Information Act, 2005.

Ref: RT1 application by Mr. Kishan Chand Jain, Regd. vide 18/2022-23
Dated 08/05/2022.

Sir / Madam

With reference to the subject cited above, 1 am fonwarding
harawith a RTI application dated 15/04/2022 of Mr. Kishan Chand Jain,
for taking necessary action in respect of (Q.Mo-1), from your end as the

subject matter falls under your jurisdiction. Reply, if any, may directly be

sent to the applicant.

With warm regards
Yours faithfully,

BB Teped g,
End: As Statﬁd EI'DD'H'E- A S Wy
Registrar (Judicial) & FIO
Gauhati High Court, Guwahat

Memo No. No. HCXXXV —14/2022-23/ 2 < / RTL dated the AC/05/2022

Copy to:
Mr. Kishan Chand Jain,22-156, Motilal Nehru Road, Agra-EBE{H}#. He IS
requested o approach the abovementioned P10s for getting the information

in respect of his query.
o 'I'h.h-i\-::]hfl.__
e

Registrar (Judidal) & F10
Gayhati High Court, Guevahat!



. FORM L
Form ol supply of information ta the apphicant
|Rule 4{iv)|

Mo HC. OO - 4;2022-23# E‘:H FTI
Dated 4{/05/2022

To,
Ms. Apika Garg
B 19 GF, Preet Vihar
Delhi — 110092

1. Please refer to your RTI application registered vide 1.D. Number 20/2022-
23 Dated 09/05/2022 forwarded to undersigned seeking information
relating to cases pending U/5-138 of NI Act.

> The information asked for is as follows:
1) Number of cases pending U/S-138 of NI Act for the district courts of

Assam as on 31/03/2022 is 27315.

2) The information is not available with the Registry. Hence, information
cannot be furnished. Please note that under the RTI Act, information
which is available and existing can be furnished.

3) The Query relates 1o the Government.

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issuance of
this order if you are not satisfied with this reply.

R - Teapededd

i T

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.



FORM 'F
Form of supply of information 1o the applicant
[Rule 4{v))

No HOXXXV- 4/2022-23/ 31 | RTI
Dated 44/0%/2022

To,
Ms. Apika Garg
B 19 GF, Preet Vihar
Delhi — 110092

1. Please refer to your RTI application registered vide 1.D. Number 20/2022-
23 Dated 09/05/2022 forwarded to undersigned seeking information
relating to cases pending U/S-138 of NI Act.

Z. The information asked for is as follows:

1) Number of cases pending U/S-138 of NI Act for the district courts of

Assam as on 31/03/2022 is 27315.

2) The information is not available with the Registry. Hence, information

cannot be furnished. Please nate that under the RTI Act, Information
which is available and existing can be fumnished,
3) The Query relates to the Govemnment.

As per section 19 of the Right to Information act, 2005, you may file an

appeal to the Appeliate authority within 30(thirty) days of the iIssuance of
this order if you are not satisfied with this reply,

a“"‘-"“*p-h'-ﬁ____

g
Registrar (Judicial) & PID
Gauhati High Court, Guwahati,



FORM ‘I
Form of supply ol information to the applicant
|Rule d{iv))

No HC.XXXV- 4/2022-231 47 RTI
Dated 4 3/05/2022

To,
Mr. Jagdish Rai Midha

Vagish Colony, Hanumangarh Junction
Rajsthan — 335512

1. Please refer to vour RTI application registered vide 1.D. Mumber 19/2022-
23 Dated 09/05/2022 forwarded to undersigned seeking misc, information
relating to online filing of RTIL application.

2. The information asked for is as follows:

2) 3) And 6) The Gauhati High Court does not have online facility of
filing RTI application.

)| ﬁm_d 5) According to Rule 9. A(ii) and (B) of the Gauhati High Court
(Right to Information) Rules, 2008, fee for RTI Application and RTI
Appeal application is Rs.10/- and 50/- respectively.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issuance of
this order if you are not satisfied with this reply.

®. A -'Tl-ui-::i-:-h__
T 'E":f---ln.-l_\__

Registrar {Judicial) & P1IO
Gauhati High Court, Guwahati,



To

[0 bR 1
Form of supply ol inlormalion 1o Lhe applicant
JIEllll:' *1[1".":I|

Mo HCON- 1/2022-23) 4 5/ RTI
Dated -}/05/2022

Mr. Suman Das

Clo- Sudhabindu Das
Village- Lafashil, P.O- Lakshmi Bazar
Karimganj — F8E709

. Please refer to your RTI application registered as 1.D. Number 28/2022-

23 Dated 17/05/2022 addressed to undersigned regarding service rules of
Computer typist of Subordinste Courts of Assam,

. The information asked for is as follows,

e i
Mo such guidelines reqarding the duties and responsibilities are
mentioned either in "The Assam Disind and Sessions Judges
Establishment (Ministerial) Sanvice Ruwe. 1987 or in the modified Service
Rule (pending with the Gowt.), to be performed [/ followed by the
Computer ypist of the Subordinate Judiciary.

As per saction 19 of the Right to Information act, 2005, you may file an
appeal to the Appeliate authority within 30(thirty) days of the issuance of
this order if you are not satisfied with this rephy.

Registrar (Judicial} & PIO
Gauhzti High Court, Guwahati.
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NooWC 00y /2022 127, em
Dstedd . S04 2020

Mr. H.T Chhunga
IT1 Veng 111, Alzaw
Miroram - 796005

Please refer to vour RT1 application registered as | D Mumber 34,2027
23 Dated 25/05/2022 addressed to undersigned reganding supply of cogry
of Plaint & Order dated 27/01/2021 of Case no. W A -39/2015

. The information asked for is as follows,

It & to inform you that certified copies of Plaint & Order cannot be
furmished under the Right to Information Act.

The said can be obtained from the Copying Section of this Regstry Dy
applying in proper format and paying the requisite amount

As per section 19 of the Right to Information act, 2005, you may e an
appeal to the Appellate authority within 30(thirty) days of the ssuance of
this order if you are not satisfied with this reply.

& s n...,c--.-b-q_,_
A @

Registrar (Judicial) & PIO
Gauhatl High Court, s



FORM I
Form of supply ol information to the applicant
[Rule 4{iv]]

Na HC.XXXV- 4/2022-23/9 |/ RTI
Dated 25./05/2022

To,
Mr. Hulesh Baghel
Vill- Tiklipali Tehsil, Bilaigarh
Baoudabazar, Chattisgarh-493559

1. Please refer to your LD. Number 37/2021-22 Dated 20/05/2022
forwarded to undersigned seeking misc. information relating to pendency
of cases at High Court and Lower Judiciary.

2, The information asked for is as follows.

Number of cases pending in the Gauhat High Court as on 30/04,2022,

Gauhati High Court Total Pending cases |
Principal Seat 43015
Kohima Bench - 754 =
Aizwal Bench B |
| [tanagar Bench 1346 R
Assam District Court | 438839
_Nagaland District Court 4526 ]
Mizoram District Court 6258
Arunachal Pradesh _ 14792

3. As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appellate authority within 30(thirty) days of the issuance of
this order if you are not satisfied with this reply.

[ = T _'-'—11 s
TE s my g
Registrar {Judicial) & PIO
Gauhati High Court, Guwahati.




To

ealeh
Fesrian of supply uf ikl it o to dhe gl ant
| Hvile: vl

Ny HE X008 1/ 2022-25 g/ Tl
Dated 26/04/2022

Mr. H.T. Chhunga
[T1 Veng 111, Aizawl
Mizararn — 796005

. Please refer to your RTI application registered as 1.0, Number 12/2022-

23 Dated 20/04/2022 addressed to undersigned regarding supply of Copy
af Judgment & Qrder dated 24/11/2021 of case No W.A-39/2019.

_ The information acked for is as follows.

Cortified copies of Judgment 8 Order cannat be furnished under the Right
to Infarmation Act.

The same can be obtained from the Copying Sectien of this Reaistry oy
applying in proper format and paying the requisite fee.

As per section 19 of the Right to Information act, 2005, you may file an
appeal to the Appeliate authority within a0(thirny) days of the issuance of
thie order if you are not cqtisfied with this reply.

M. e Teup edtte

o 1 BT g

Reqistrar (Judicial) & FIO
Gauhati High Court, Guwahati.
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1, Arian Kumas Bhuyan
Shantipur hilsige, Bhutnath
Farmrup (4)-7RIO0C%
| Please refer o your FT] applicetons registered as LD Murnber 29/2032-
o pated 23/05/2022 and 382022-43 dtd 26/05/2022 addressed to

urdersigned regarding your interaction for designatiaon of Senior pvacets

bield o (6082021 and 06/03/2022.

3 The infarmation asked for & as follows.
1) Data in respect of 17 interaction dated 14/0%/2021 {not 6/08/2021)
i rat svailable
7} The points aliotted by the Hon'ble Committee Members based on the
¥ interachion with you held on 217 March, 2022 (not 09/03/2022)
aree as follows-

sl Matter Hon'ble Members Points
No. |  awarded
1. | Mumber of years of Honbie Justice  Sudhanshu 20
prachice Dhulia, Chief Justice |
Honble Mr, Justice N, K. Singh | 20
'Hon'ble Mr. Justice M. R, Pathak 20
Shri Devajit Saikia, Advocate | 20
General of Assam |
' &mt. Millie Hazarika, Senior | 20
| Advocate .
[,  Judgments {(Reported | Honble  Justice  Sudhanshu 15
and Unreparted)- Dhulia, Chief Justice
| Hon'le Mr, Justice N, K. Singh | 20
Hon'ble Mr, Justice M. R, Pathak | 15
Shri Devajit Salkla, Advotate 1%
General ol Assam _
Smb.  Millie Hazarika, Senor 20
Advocate .
1. Pubdications HMonble  Justice  Sudhanshis il
Ghulia, Chied Justice _
Hon'ble Mr, Justice N £, Singh | Nil
Hun'ble Mr, Justice M, R, Pathak | il
Shei Devallt  Salkia, Advocate 3

General of Assam
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An peer section 149 of the Bight Lo Information act, 2000, you may file an
appeal 1 the Appellate authonty within 300thirty) days of the ssuance of

this rder if yau are not satished vith this reply.

Al s oy Wk

Registrar (Judicial) & PIO
Gauhati High Court, Guwahati.



1o,

 Please refer to your application,

_ The Information acked for cannot be suppll

_ As per section

FORM '’
Rejection Ordes
| Ruke 41}
Mo HE O - 01 /202 2325 [ RTI
Dated 2.0/05/ 2022

5ri Madhu Baul
Lanka, W/Nc-6, Pawna Road
Holai, Assam

registered as LD- No 34/2022-23
Dated 25/05/ 2022 sddressed to the undersigned regarding supply of
information relating Lo @ prayer filed by the applicant,

ad due to following

FEasIn:-
For not comptying with Rule (i) of the Gauhati High Court (Right
ko Information] Rules, 2008. The 0 so enclosed with your

application; is returnad herewith.

The requisite fee of RS 10/~ paid through PO, is to be paid in
favour of ‘Registrar General, Gauhati High Court!, payabe &
Guwahal, instead of “The pyblic Information Office, the Gauhat High
Court". You may resubmit the application  after rectifying  he

aFnrernenl:inned deflciency.

19 of the Right to Information Act, 3005, you may file

an appeal 1o the appellate aythority within thirty days of the issue of
s order if you are ot <aticfied with this reply.

" A" ’THP.-J-&'\_——I
af el

Endo : a8 stated.
& Registrar [Ju:d icial) & pPIO

Gayhati High Coutt, Guwahatl.



To,

FORM R
Form of supply of information to the applicant
[Rule vl

No HE00V- 1/2022-23 14/ RTI
Dated 11.005/2022

Mr, Gaurab Dutta
Ranibagan Housing Comphex, Pasupati Apartrent
F-101, Beltola tiniali, Ghy-20

. please refer to your RTI application registered as 1.0, Number 31/2022-

73 Dated 24/05/2022 addressed to undersigned sepking information
relating Case no. W.P{C)-1625/201%.

_ The infarmation asked for is as follows.

Hon'ble Gauhati High Court vide order dated 25/02/2022 was pleased to
direct the matter ta be listed after two weeks in that aforesaid case.
Accordingly the case has been listed on 01/06/2022 for hearing.

. As per section 19 of the Right to Infarmation act, 2005, you may file an

appeal to the Appeliate authority within 30{thirty) days of the issuance of
this order if you are ot satisfied with this reply.

o - Ty e,
T oY L
Registrar (Judicial) & PIO
Gayhati High Court, Guwahali,
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